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(ii) The Delhi Police Apoointment 
and Recruitment (first Amendment) 
Rules, 1981, published in Notifica-
tion No. F. 10/11 /81-Home (P) I 
Estt. in Delhi Gazette dated the 15th 
December. 1981. [Placed in Library. 
See No. LT-3348/82]. 

(3) A copy each of the following 
Notifications (Hindi and English ver-
sions) under sub-!!ection (2) :dt section 
a of the Alj India Services Act 1951 :-

(i) G.S.R. 1111 published in 
Gazette of Jn di a dated thP J 9th 
December, 1981 containing corrigen-
dum to notification No. G.S.R. 944 
published in Gazette of India dated 
the 24th October, 1981. 

(ii) The Indian Admi:11strative 
Service (fixation of Cadre Strength) 
First Ame:idment Regulations, rna2 
published in Gazette of India dated 
Hie 9th January, 1982. 

(iii-) The Indian !Forest Service 
Appointment by Competitive Exa-
mination Amendment Regulations, 
1982, published in Notification 

No. G.S.R. 27 (E) in Gazette of India 
d ated -the 25lh January, HJ82. 

(iv) The Indian Administrati~ 

Service (Appointment by Selection 
Amendment Regulations, J !)81, pub-
lished in Notification No. G.S.R. 3 
in Gazette of India dated the 2nd 
January, 1982. 

( v) The Indian Administrative Ser-
vice (Appointment by Selection) 

;;4 • Second Amendment Regulations, 
'198·1, published in Noti fl cntion 

1 No . G.S.R. 4 in Gazette of Ind ia 
<lated the 2nd January, 1982. 

(vi) The Indian Admi!listrative 
Service (Appointment by Selec-

tion) Third Amendment Regula-
tions, 1981, published in Notification 
No. G.S.R. 5 in Gazette of India 
dated the 2nd January , 1982. 

[Pl.aced in Library. See No. LT-3349 / 
82]. 

EMPLOYEES STATE INSURANCE (CEN-
TRAL AMENDMENT RULES 1982 , 

THE DEPUTY MINISTER IN T HE 
MINISTRY OF LABOUR (SHRI 

DHARMA VIR): I beg to l ay on the 
Table. 

A copy of the Employees' State In-
surance (Central) Amendment Ru les, 
1982 (Hindi and English versions) puo-
lished in Gazette of India dated t he 
16th January, 1982 under sub-section 
( 4) of section 95 of the Employees' 
Sta te Insurance Act. 1948. [Pl.aced in 
Libwry. See No. LT-3350/82]. 

CENTRAL Excr::;E (FOURTH A MEND-
MENT RULES, 1982 AND NOTIFICATION S 
UNDER CENTRAL EXCISE RULES 1944 AN D 

CUSTOJVTs ACT, 1962. 

THE DEPUTY MINISTER IN T HE 
MINISTRY OP' FINANCE (SHRI 
JANARDHANA POOJARY): I beg toi 
lay on the Tab-le. 

(1) A copy of the Central E xc ise 
(Fourth Amendment) Rt1les, J 982 
(Hindi and English ver~ions) pubJish-
cd i n Notificati'on No G.S.R. 74 (E) in 
Gazette of India dated the 20th Feb-
ruary, 1982, under sub-sec tion (2 ) of 
section 38 of the Central Excises and 
Salt Act, 1944. [Placed in L ibrary. 
S ee No. LT-3351/82]. 

(2) A copy of the Nodfic ation 
No . G.S.R. 71 (E) (H indi and English 
versions) pub:ished in G azette of India 
dated the 17th February, 1982 t ogether 
with an explanatory memorandum re-
garding exempfion from du ty to ons-
teurised miltone, issued under the 
Central Excise Rules, 1944. [P laced in 
Library. See No. LT-3352/82] . 

(3) A copy each of the fo llowing 
Notifications (Hindi and English ver-
sions) under section l•j9 of the Cus-
t oms Act, 1962. 

(i ) G.S.R. 6.1 (E) published in 
Gazette of India dated the 15th F eb-


